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0 R D E R' 

S.N.Mallick,VC, 

The apvlicatian for recglling the order dated'6.2.92, 

on the Contempt Application does not merit in ,consideration. 

On the date fixed for hearing the Contempt Application, the 

-eetitioner's counsel was alesent. We disposed of the Contempt 

Application after hearing the ld.counsel appearing fe r the 

alleged contemners and also after going through the records. 

j 	 , Mr.Chatterjee's contention is that we passed the Order without 

looking into all the matelrials on record and as the compliance 

was done after more than a year, the Court could notihave taken 

the view that the order has been substantially cemplied with. 

We do not find any merit in such submissions.~ The 

avolication itands rejected. 

(S.Dasgupt~) 	 (S.N.Mallick) 
Member(A) 	 Vice-Chairman. 


